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. Kalanur Kalam and Lahli Railway Stations will be

-Mey state that no job eNalysis could he strndueted at
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JUDGMENT

BY HON'BLE MR, S, R, ADIGE MM ER(AY o

Applicent , who 1_3 ASM at Bamla Railuay
Station sogks a direci;ion to respondents to implement
the job analysis condue'ted on allegedly similar
~ foo ting .at Kalanur Kalan and Lahli na*luay Stations
" when s.f\”s/ ASMS of '‘those two stations wece
classified from "Essen tial In te.rmitten tH %o" flontinucusgn,
and thereafier pay arrears of 0 lf\/ uages for 4 additbnal

work hours pUb in dolly wee.f. _15.12;88.

2. * Respondents in reply con tend that work

load differs from.station to station , and it o0 es

not follow that the job analysis condusted at
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automaticslly applicable to 3amla Railway Staticn,
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Bamle &S there wsre aglitations and many trzins  had

to be caicelled on- that secticn, They further

state that adninistration is considerate te

empleyses' problems and raedressing thelr grievances

3 ppplicant has {iled a rejoinder in which
he has ssserted that the volume of work handlad at
Bemle zs also at Kalenur Kalan end Lahli Raliuay

s ware the subject mattzr of job anelysis
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by a Job pnalysis Team who allegedly observad
that the work load at 3smla is much mors than at the
other two stationse pplicant has also reiterstsd

the other contentions taken in the 04 in his rejoindore

4, Respondents are entirely correct whan they
state that the workload vsrics from ststion. to
station and it cannot bhe said that the work ioad at
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Kaianur Kalan er Lahli wiil be the szne a% Jamlie
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warrant a direction of the Kind prayed for . iz
note that respondents have stated that they are
sympathetic to the legitimate grigvaices of their
employees and thay have not been zhls to hold the
job analysiz At Bamla becalse of reassons bevond
thair control. IT a job snelysis hes already bean
conductad at Bamla as contended by egpplicent in

ils rejoindery ws have nc doubt that rescondents
A rj—no)‘ N;mr[ fakrn
will take an appropriste Cfecision,/’iﬂ the’ light
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indings. If no job enalysis has been held

reepondents themselvos, indicate
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that it will be held as soon as practicshle « In
either svert this is not a matter uhich warrants

judicial interventione

Se The 04 is disposed of acoordingly. Mo ~oste.
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